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N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

CVIL APEPAL NO 9904 OF 2010
ARI SING QUT OF SLP (c) NO. 4621 OF 2007

COWR. OF I NCOVE TAX AND ORS. APPELLANTS
VERSUS
M S THE SI DDESHWAR COOP BANK LTD. RESPONDENT
ORDER
1. Del ay condoned.
2. Leave grant ed.
3. In paragraph 3 of the inpugned order, it finds

clear nention that the matter was covered by a Division

Bench Judgnent of the H gh Court in Conmi ssioner of

lncone Tax v. Sri Ram Sahakari Bank Ltd. The | ear ned

Addi tional Solicitor General very fairly points out that
a Special Leave Petition against the aforesaid judgnent
has been dismssed by this Court by order dated 6th
January, 2006 in SLP(C) 9414 of 2003 and ot her connected
matters. We dispose of this appeal in the sane terns.

The Additional Solicitor CGeneral, however, subm ts that
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there is a distinction between the earlier decided cases
and the present one. |If that be so, in the light of the
fact that the present nmatter is being disposed of ex
parte, we permt the appellants to approach the High
Court to draw the distinction, if any, by filing an

application for review.

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI ,
NOVEMBER 15, 2010.



